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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 514 of 2018

IN THE MATTER OF:

Vivek Kamboj & Anr. i PRGOS

Versus

State of Hargama B AN - o L T G Respondents

Additional Status Report on behalf of Municipal Corporation,
Gurugram in continuation to the Status cum Progress Report dated
20.06.2020 in view to bring the updation of subsequent progress
and latest position on record.

Most Respectfully Showeth:-

|, Vinay Pratap Singh, IAS, Commissioner, Municipal Corporation,
Gurugram do hereby solemnly affirm and state as under:-

1. That liberty may be granted to file the present updated
additional status report, which is being filed in continuation to
the earlier status report dated 20.06.2020. The present



additional status report is being filed to update latest position
on record.

. That action plan was filed before the Hon'ble Tribunal dated
26.02.2020 mentioning establishment of processing facility in

timed manner for treatment of legacy waste, which is also

mentioned as below:-

S Trommel No. of Capacity of | Waste to be | Waste to be
No. | Machine working each Bio bio-mined
Installation Trommels trommel remediated | by working
Time (TPD) (In Ton) in two shift
(In Ton)

[ March 2020 4 300 TPD 100000 72000
2 |April2020 |6 300 TPD 150000 108000
3 May 2020 8 300 TPD 200000 144000
4 June 2020 10 300 TPD 250000 180000
5 July 2020 12 300 TPD 300000 216000
6 August 2020 | 14 300TPD 350000 252000
7 September 16 300 TPD 400000 288000

2020
8 October 2020 | 18 300 TPD 450000 324000
9 November 20 300 TPD 500000 360000
2020
Total 27,00,000 19,44,000

3. That in compliance of order dated 27.02.2020 status report

dated 20.06.2020 as on 15.06.2020 was filed before this
Hon'ble Tribunal for treatment of legacy waste stating that 02
Trommels are currently operational at the site and 07
Trommels machines for processing of MSW will be installed
by 15 July, 2020. Further 30000 MT of waste has been bio-
remediated and 12000 MT of waste has been processed into
segregated fraction out of which 6500 MT has been removed
from the site. It was further prayed to grant extension of 03

months in terms of action plan dated 26.02.2020 (to requisite



timeline) due to extraordinary situation developed due to
COVID-19 lockdown w.e.f 25.03.2020 affecting production of

trommels and availability of manpower.

. Updated action taken cum progress report of legacy waste

processing and infrastructure till 28.09.2020 is summarized

as below:-
At present 8 trommel machines of 300 TPD each are
currently operational at the site and 01 trommel of 300
TPD is under installation. Photos of operational Trommels
machines are attached as Annexure — R/1.
That around 88,500 MT of waste has been bio-remediated
till date. Around 31,348 MT of bio-remediated waste is
ready for bio-mining.
Further around 21,453 MT of waste has been processed
Ibio mined into segregated fraction of Refuse Derived
Fuel (RDF), compost and inert.
That segregated fraction of compost, Refuse-Derived Fuel
(RDF) and inert of around 20.000 MT has been removed
from site till date. MCG has authorized agency which
regularly collects SCF/RDF from MSW site and transports
to cement industry/Waste to Energy Plants. Copy of work
order dated 09.03.2020 is attached as Annexure — R/2.
That MCG will shortly allot work order for establishment of
Tin shed over an area of 1 acres of land at Bandhwari for
which tender was floated on dated 11.07.2020. After
allotment of work order it is expected that establishment of
Tin shed will be completed within 3 months so that bio-
remediated material can be stored properly and

processing work may not be hampered due to rain. This



land was reclaimed after processing and clearing of
leachate storage ponds through 02 DTROs (Disc-type

Reverse Osmosis units) operational at site.

5. Treatment and disposal of Fresh MSW by Municipal

Corporation Faridabad and Gurugram (hereinafter called
as HMCG!! & “MCFH) :_

Municipal Corporation Faridabad:-lt is stated
boundary wall of MSW fresh waste site at village Sihi is
completed and work of HDPE lining along with laying of
pipeline around the facility for collection of leachate is
in process and will be completed soon. E-tenders has
been called for establishment of trommel machines and
same will be opened on 01.10.2020. Copy of status of
work and time line for installation of trommel of MCFis
attached as Annexure R/3.

Municipal Corporation Gurugram :-As stated in
progress report dated 20.06.2020 in relation with
transportation and processing of fresh MSW at
Farruknagar site, MCG is unable to take possession ill
date due to large scale protests, GCivil Revision No.
1936 of 2020 titled as Rishipal & Ors Vs. Municipal
Committee, Farrukhnagar has also been filed before
the Honble Punjab and Haryana High Court,
Chandigarh against Judgment dated 02.06.2020 in
C.M Appeal No. 01 of 2020 passed by Ld. Additional
District Judge, Gurugram and now the matter is listed
on 06.10.2020.Further the same matter is also
subjudice before this Hon’ble Tribunal as OA No.
171/2020 titled as Poonam Yadav Vs M.C



Farrukhnagar & Ors in which Hon’ble Tribunal vide
order dated 21.08.2020 directed District Magistrate
Gurugram and Haryana State Pollution Control Board
to furnish factual and action taken report on various
alleged allegations of applicant. (Copy of relevant order
of Hon'ble High Court Punjab and Haryana and order
dated 21.08.2020 of Hon'ble National Green Tribunal,
New Delhi are attached as Annexure R/4).

lHl.  MCG has also explored possibilities of transporting and
processing of fresh waste in neighboring areas of
Mewat i.e village Karoli. Possession of the site has
been taken, layout for the same is already prepared
and infrastructure work order is finalized. However
again due to large public protest and apprehension of
disturbance of law and order in the area further
progress could not be carried forward. The constant
negotiation with local people is being carried out by
MCG with assurance that as soon as treatment of
legacy waste is completed at Bandhwari and the waste
disposal plant is operational, MCG will start
transporting and processing waste at Bandhwari. MCG
is actively engaging the protestors/local leaders to
reach at a solution amicably. Copy of various

newspaper report is attached as Annexure R/5.

6. That it is humbly submitted that in compliance of aforesaid

k

directions issued by this Hon’ble Tribunal, answering
respondent is making all efforts to take steps, for
management of Municipal Solid Waste and treatment of

legacy waste. As already stated earlier in progress report



dated 20.06.2020 due to prevailing circumstances of COVID
— 19, extension of 3 months may kindly be granted to

requisite timeline in terms of action plan filed on 26.02.2020.

In view of above, it is submitted that Municipal Corporation,
Gurugram is taking sincere efforts for treatment of legacy waste as
per direction of this Hon’ble Tribunal. The present additional status
report is thus prayed to be taken on record so that the updated
position can be noted. The present status report is submitted

accordingly before this Hon'ble Tribunal.

Place: Gurugram (Vinay Pratap Singh, IAS)

Date :29.09.2020 Commissioner,
Municipal Corporation,
Gurugram



Annexure R/1 Colly

Pictures of Trommels at Bandhwari Site as on 19.09.2020

Trommel -1 (with ballistic separator- operational)

Capacity 300 TPD, Screen Size: + 35 mm & +6 mm; combination: Ballastic separator and Trommel

Trommel- 2 (operational)

Capacity 300 TPD, Screen Size: + 30 mm, 16 mm & + 6 mm, combination: Multiscreen Trommel



Trommel-3 (operational)

Capacity 300 TPD, Screen Size: + 30 mm, £ 6 mm, combination: Multiscreen Trommel

Trommel- 4 (operational)

Capacity 300 TPD, Screen Size: + 35 mm & + 6 mm, combination: set of 2 trommels
Trommel



Trommel 5 (operational)

Capacity 300 TPD, Screen Size: £ 35 mm, 4 mm, combination: Multiscreen Trommel

Trommel 6 &7 (operational)

Capacity 300 TPD, Screen Size: + 30 mm & +6 mm, combination: Multiscreen Trommel



10

Trommel 8 (operational)

Capacity 300 TPD, Screen Size: £ 30 mm & +6 mm, combination: set of 2 Trommels

Trommel 9 (under-installation

Capacity 300 TPD,
Screen Size: £ 30 mm & +4 mm
Combination: Multiscreen Trommel




From

To,

Sub:-

4.

Annexure R/2

NURTLRING GURUGRAM

Commissioner
Municipal Corporation,
Gurugram.

The Director,

~ M/s Rapidue Technologies Pvt. Ltd.

Hyderabad, Telangana
Memo No. MCG/ADCMC-111/2020/9 993 Dated 09.03.2020

Work order to M/S. Rapidue Technologies Pvt Itd, (Recykal) for
channelization of all post-consumer plastic waste/ MLP etc. to Authorize
Buyers.

Municipal Corporation Gurugram (MCG) is in receipt of your proposal, dated
24.02.2020 for implementation of Digital Technology in all the collection centers
and MRFs for effective management, tracking and traceability of solid wastes
generated and channelizing all post-consumer plastic waste.

Municipal Corporation Gurugram (MCG) is pleased to inform you that the project
for “Channelization of all post-consumer plastic waste Materials to Authorize
Buyers such as cement industries or waste to energy plant” is in principally
agreed and M/s. Rapidue Technologies Pvt. Ltd,, (Recykal) to become a partner
on the aforesaid project and will work in coordination with the Municipal
Corporation Gurugram.

The scope of work of the project are as mentioned below:-

i,  MCG will provide list of collection sites where material will be collected and

stored by Corporation

ii. Recykal will collect and transport material at its own cost to Authorize
Buyers such as cement industries or waste to energy plant or road
contractor and submit monthly report to the undersigned.

iii.  There will be no financial implications on Municipal Corporation Gurugram
(MCG) and scope of work will be carried without any financial burden on
MCG. ,

iv. MCG reserves the right to cancel the proposal with 3 month notice to the
firm.

SCF/RDF generated at Bandhwari and Basai solid waste plants to be lifted within

7 days of its generation from the site on ' as is where is basis ' at no cost to MCG.

Addl. Commissioner-IlI,

for Commissioner
Municipal Corporation,
Gurugram.
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MCGE

NURTLURING GDURUGRAM

Endst. No. MCG/ADCMC-IH/ZOZO/Q)‘"?( Dt: 09.03.2020
A copy is forwarded to the following for information and necessary action please:-

i

e S

o

B0 ® N

Chief Engineer-1 & 11, Municipal Corporation, Gurugram with the request to direct
the concerned Exective Engineer for timely transporation of RDF /SCF/Waste Plastic
from landfill site to above mentioned authorized firm and keep record of qunitity of
material provide to above mentioned fi rm and forward the report to undersigned on
monthly basis.

Joint Commissioner (HQ), Municipal Corporation, Gurugram.

Chief Accounts Officer, Municipal Corporation, Gurugram.

Deputy Director (Audit), Municipal Corporation, Gurugram.

Executive Engineer (SWM & C&D Waste), Municipal Corporation, Gurugram directed
for timely transporation of RD t/SCF/Waste Plastic from landfill site to above
mentioned authorized firm and keep record of qunitity of material provide to above
mentioned firm and forward the report to undersigned on monthly basis.

All Executive Engineers, Municipal Corporation, Gurugram.

[E (PMU), Municipal Corporation, Gurugram.,

Legal Consultant (Environment), Municipal Corporation, Gurugram.

PA to CMC/ADCMC-I, &IV, Municipal Corporation, Gurugram.

.M/s Ecogreen Puvt. Ltd, Gurugram directed for timely transporation of

RDF/SCF/Waste Plastic from landfill site to above mentioned authorized firm and

keep record of qunitity of material provide to above mentioned firm and forward
the report to undersigned on monthly basis.

Addl. Commissioner-Ii,

Jfor Commissioner
Municipal Corporation,
Gurugram.
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From Annexure R/3 Colly

Commissioner,
Municipal Corporation,

Faridabad.
To

Commussioner,

Municipal Corporation,

Gurugram.
Memo No.  MCF/EE/SWM/SBM/258 Date: 14.09.2020
Subject: - Action taken report to prevent the fresh waste in Bandhwari as per

directions of Hon’ble NGT.

1. The land having 10 Acre area has been identified and under possession of Municipal
Corporation, Faridabad for treatment of fresh Municipal Solid Waste (MSW) in the revenue

estate of Village Sihi.

2. It is submitted that in compliance to aforesaid directions issued by this Hon’ble Tribunal,
answering respondent took immediate steps, but due to impact of COVID-19
circumstances, requisite timeline action in terms of revised action plan dated 26.02.2020
could not be adhered as proposed, further answering respondent corporation is also
involved in the management of prevention of epidemic COVID- 19, being provider of

essential services in Faridabad.

3. The work of development of new site for processing of fresh waste is in progress at site i.e.
construction of boundary wall is completed, establishment of trommel machines on MCF
land on hire basis in the Revenue Estate of Sihi village Rakwa on left side of Agra Canal,

is under e-tendering process.

a. The boundary wall of the land has been completed at site and the fixing of main gate

1S 1n process.

b. As per guidelines of CPCB site is being developed accordingly and processing
capacity of the site 1s 900 TPD. The work was slow down due to COVID-19 and

migration of construction labour to their hometown the same will be completed

shortly.

¢.  Work of HDPE lining along with laying of pipe line around the facility for collection

of leachates is in process and will be completed shortly.

Faridabad steppling towards Smart City

Scanned with CamScanner



Municipal Corporation, Faridabad b 14
B.K. Chowk N LT Fandabad -121001, Haryana-India 4 rﬁ']uu\’_'.—\\\

Tel - 0129-2411640, 2411664, 2415549 St -

Fax . 0129 2416465
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d. The schedule of deployment of trommels at new site for bio- mining & bio-

remediation of fresh MSW is as under: -

Sr. No. Schedule Schedule of deployment
o Trommel 1 (Capacity of 300 Within 15 days from the date
TPD in single shift) of 1ssue of work order.
2 [Trommel 2 (Capacity of 300 Within 15 days from the date
TPD in single shift) of 1ssue of work order.
3 Trommel 3 (Capacity of 300 Within 15 days from the date
TPD in single shift) of issue of work order.

e.  Weigh bridge in nearby the site has been empanelled for the time being.

The provision of Small office block along with guard room and new weigh bridge is

to be carried out after following due procedure.

g The collected leachate will be transported to CETP sector-25 for scientifically
treatment.

Above information is being sent to your office for kind information and taking
necessary action in this regard please.

Commissioner

Municipal Corporation,
Faridabad

¥

Faridabad stepping towards Smart Cihity

Scanned with CamScanner
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IN THE HIGH COURT OF PUNJAB & HARYANA
AT CHANDIGARH

CR-1936-2020(0&M)
Rishi Pal & others Vs. Municipal Committee, Farukhnagar

Present: Mr. Atul Yadav, Advocate for the petitioners.

Matter has been taken up through video conferencing via
WhatsApp facility in the light of the Pandemic Covid-19 situation and as
per instructions.

Petitioners herein filed a suit for permanent and mandatory
injunction against the Municipal Committee, Farukhnagar, District
Gurugram with regard to dumping of solid waste/garbage on a particular
piece of land which was otherwise reflected as Pasture Land. An
application under Order 39 Rules 1 & 2 CPC having been filed, the Trial
Court passed an order dated 21.12.2019 (Annexure P-3) restraining the
respondents from dumping garbage on the suit land.

The instant revision petition is directed against the order dated
2.6.2020 (Annexure P-4) passed by the Additional District Judge, Gurugram
whereby an appeal preferred by the respondent against the order dated
21.12.2019 has been allowed.

Counsel would infer alia contend that the order is erroneous
and has been passed oblivious to the proceedings of the State Environment
Impact Assessment Authority, Haryana as contained in the order dated
6.9.2019 and placed on record at Annexure P-6.

Notice of motion, returnable for 6.8.2020.

Mr. Shashi Kumar Yadav, Advocate, who has also joined
proceedings in this WhatsApp facility, accepts notice on behalf of the sole
respondent. A complete copy of the petition already stands furnished to
him.

Learned counsel representing the respondent seeks time to

complete instructions in the matter by the adjourned date.

29.06.2020 (TEJINDER SINGH DHINDSA)
lucky JUDGE

lofl

::: Downloaded on - 28-09-2020 13:54:23 :::



213 CR-1936-2020

RISHIPAL AND OTHERS VS MUNICIPAL COMMITTEE
FARRUKHNAGAR

Present: Mr.Atul Yadav, Advocate for the petitioners.
Mr.B.R.Mahajan, Sr. Advocate with

Mr.Pritam Singh Saini, Advocate

for the respondent.
kkkk

This case has been taken up through Video Conferencing via
Webex facility in the light of Pandemic Covid-19 situation and as per
instructions.

List on 06.10.2020 along with CWP No. 35747 of 2019.

(TEJINDER SINGH DHINDSA)
JUDGE
10.09.2020
sunita

lofl

::: Downloaded on - 28-09-2020 13:55:50 :::
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Item No. 02 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No.171/2020

Poonam Yadav Applicant(s)

Versus

M. C. Farrukhnagar & Ors. Respondent(s)

Date of hearing: 21.08.2020

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S. P. WANGDI, JUDICIAL MEMBER
HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

ORDER

Grievance in this application is against setting up of a landfill site
on grazing land, without any Environmental Clearance (EC), at
Farrukhnagar, District Gurugram, Haryana, in violation of the siting

criteria.

Before considering the matter, we find it necessary to require a
factual and action taken report in the matter from the Haryana State
Pollution Control Board (HSPCB) and the District Magistrate, Gurugram,
which may be furnished within two month by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF

and not in the form of Image PDF.

19



The applicant may serve a set of papers on the HSPCB and the
District Magistrate, Gurugram and file an affidavit of service within one

week.

A copy of this order be forwarded to the HSPCB and the District

Magistrate, Gurugram by e-mail for compliance.

List for further consideration on 22.12.2020.

Adarsh Kumar Goel, CP

S. P. Wangdi, JM

Dr. Satyawan Singh Garbyal, EM

Dr. Nagin Nanda, EM

August 21, 2020
Original Application No.171/2020
SN
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Don’t dump waste on us, Nuh

tells city, MCG say

Shubhra.Pant@timesgroup.com

(3-03-202.0
Gurgaon:Residents of Nuh

have opposed the dumping of
Gurgaon's solid waste in their
district and said that they
won’tallow it for another day.

This comes as a challenge
for MCG that is struggling $o
- find a fresh site to dump aro-
und 1,000 tonne of garbage
that the city generates daily,
after a recent National Green
Tribunal (NGT) order that
restricted it from disposing
any more solid waste at the
Bandhwarilandfill site.

While MCG issued a state-
ment on Sunday saying that
the Nuh site will be used tem-
porarily, Nuh residents refu-
sed tobudge. :

Anjum Hussain,amember
of Karoli zila parishad, said,
“Noonelikes it if aneighbour
dumps his/her garbage outsi-
deour house. So if the wasteis
from Gurgaon, then they sho-
uld find a site to dump it there.
We have collectively decided
to stop them from disposing
waste in Nuh.”

He added that landowners
here are simple folks and they

- gaveaway their land at amere
Rs 60,000 per acre per year.

VInay Gupta

Gurgaon generates 1,000 tonne of
solid waste daily, officials say

“They were told that the land
will be used for constructinga
waste treatment plant but
they are just dumping garba-
gehere,” headded.

Last week, panchayats from
Karoli and surrounding villa-
geshad decided that if required
they will approach the state go-
vernment over theissue. .

Sohrab Khan, sarpanch of
Karoli village, said, “The land
where waste is dumped is in
the middle of our village and
beside a school. So they need
to stop this. And if they conti-
nue to do so, they will face the
consequences,” hesaid.

However, the MCG state-
ment mentioned that it will use
theland in Nuh temporarily for

s ‘temporary’

aperiod of six months toayear
till the Bandhwari waste to
energy plant is functional.
Municipal commissioner
Vinay Pratap Singh said, “A re-
cent NGT order prohibits us
from dumping waste in Bandh-
wari. We can only do that once
the waste to energy plant is
functional. Till then, we assure
that we will use advanced tech-
nology to properly segregate
the waste before dumping it at
the Nuh site so that residents
are not inconvenienced.
Following the Mahapan-
chayat, some representatives
from Nuh even met the local
MLA and asked him to inter-
vene.“The MLA had alsotwee-
ted sayingthataroundl10acres
have been identified in Gurga-
on for garbage disposal. He
has also agreed to give us our
land back provided we return
themoney,” Hussain added.
The overfilled Bandhwari
landfill has been in the thick of
controversy with several resi-
dents approaching the green
tribunal over environmental
hazards. Following which, the
NGT had directed both the
MCG and municipal corpora-
tionof Faridabad (MCF)tostop
dumping waste at the landfill.
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